
 

 

FORM A 

PUBLIC ANNOUNCEMENT 

(Under Regulation 6 of the Insolvency and Bankruptcy Board of India 

(Insolvency Resolution Process for Corporate Persons) Regulations, 2016) 

FOR THE ATTENTION OF THE CREDITORS OF 

SHAIVLINI IMPEX PRIVATE LIMITED 

RELEVANT PARTICULARS 

1 Name of corporate debtor SHAIVLINI IMPEX PRIVATE LIMITED 

2 Date of incorporation of corporate debtor 
03/07/1989 

3 Authority under which corporate debtor is 
incorporated / registered 

Registrar of Companies - Kolkata 

4 Corporate Identity No. / Limited Liability 
Identification No. of corporate debtor 

U51109WB1989PTC047155 

5 Address of the registered office and principal 
office (if any) of corporate debtor 

10 CANNING STREET, KOLKATA, West Bengal, India, 
700001 

6 Insolvency commencement date in respect of 
corporate debtor 

06th May, 2026 

(Order received on 18th May, 2026) 

7 Estimated date of closure of insolvency 
resolution process 

02th November, 2026 (180 days from the CIRP 
Commencement Date i.e. 06th May, 2026) 

8 Name and registration number of the 
insolvency professional acting as interim 
resolution professional 

Rakesh Kumar Agarwal 

IBBI/IPA-001/IP-P-00443/2017-2018/10786 

9 Address and e-mail of the interim resolution 
professional, as registered with the Board 

20 N S Road, 1st floor, Room no 15, Block A, Kolkata 
700001 

Email: rakesh202@hotmail.com 

10 Address and e-mail to be used for 
correspondence with the interim resolution 
professional 

20 N S Road, 1st floor, Room no 15, Block A, Kolkata 
700001 

Process Email ID: shaivlini02@gmail.com 



 

 

11 Last date for submission of claims 1st June, 2026 (14 days from the CIRP order received 
i.e. 18th May, 2026) 

12 Classes of creditors, if any, under clause (b) of 
sub-section (6A) of section 21, ascertained by 
the interim resolution professional 

NA 

13 Names of Insolvency Professionals identified 
to act as Authorised Representative of 
creditors in a class (Three names for each 
class) 

NA 

14 (a) Relevant Forms and 

(b) Details of authorized representatives are 
available at: 

(a) https://ibbi.gov.in/home/downloads 

(b) NA 

 
 
Notice is hereby given that: 
1. The National Company Law Tribunal has ordered the commencement of a corporate insolvency resolution 
process of Shaivlini Impex Private Limited on 06th May, 2026. 
2. The creditors of Shaivlini Impex Private Limited are hereby called upon to submit their claims with proof, on or 
before 01.06.2026, to the Interim Resolution Professional at the correspondence address mentioned against entry 
No. 10 only. 
3. The Financial creditors shall submit their claims with proof by electronic means only. All other creditors may 
submit claims with proof in person, by post or electronic means. 
Submission of false or misleading proof of claims shall attract penalties. 
Date: 20.05.2026                                         Sd/- 
Place: Kolkata                     Rakesh Kumar Agarwal 

Interim Resolution Professional 
IBBI/IPA-001/IP-P-00443/2017-2018/10786 

AA1/10786/02/311226/108823. Valid till 31.12.2026 
Reg: 20 N S Road, 1st floor, Room no 15, Block A, Kolkata 700001 

Reg Email Id: rakesh202@hotmail.com | Process Email Id: shaivlini02@gmail.com 



FORM A
PUBLIC ANNOUNCEMENT

(Under Regulation 6 of the Insolvency and Bankruptcy Board of India
(Insolvency Resolution Process for Corporate Persons) Regulations, 2016)

FOR THE ATTENTION OF THE CREDITORS OF SHAIVLINI IMPEX PRIVATE LIMITED

RELEVANT PARTICULARS

1 Name of corporate debtor SHAIVLINI IMPEX PRIVATE LIMITED

2 Date of incorporation of corporate debtor 03/07/1989

3 Authority under which corporate debtor is incorporated / Registrar of Companies - Kolkata
registered

4 Corporate Identity No. / Limited Liability Identification U51109WB1989PTC047155
No. of corporate debtor

5 Address of the registered office and principal office 10 CANNING STREET, KOLKATA, West Bengal,
(if any) of corporate debtor India, 700001

6 Insolvency commencement date in respect of corporate 06th May, 2026 (Order received on 18th May, 2026)
debtor

7 Estimated date of closure of insolvency resolution process 02th November, 2026 (180 days from the CIRP
Commencement Date i.e. 06th May, 2026)

8 Name and registration number of the insolvency Rakesh KumarAgarwal
professional acting as interim resolution professional IBBI/IPA-001/IP-P-00443/2017-2018/10786

9 Address and e-mail of the interim resolution 20 N S Road, 1st floor, Room no 15, BlockA, Kolkata
professional, as registered with the Board 700001

Email: rakesh202@hotmail.com

10 Address and e-mail to be used for correspondence 20 N S Road, 1st floor, Room no 15, BlockA, Kolkata
with the interim resolution professional 700001

Process Email ID: shaivlini02@gmail.com

11 Last date for submission of claims 1st June, 2026 (14 days from the CIRP order
received i.e. 18th May, 2026)

12 Classes of creditors, if any, under clause (b) of sub-
section (6A) of section 21, ascertained by the interim
resolution professional

13 Names of Insolvency Professionals identified to act as
Authorised Representative of creditors in a class (Three
names for each class)

14 (a) Relevant Forms and (a) https://ibbi.gov.in/home/downloads
(b) Details of authorized representatives are available at: (b) NA

NA

NA

Date: 20.05.2026
Place: Kolkata

Sd/-
Rakesh Kumar Agarwal

Interim Resolution Professional
IBBI/IPA-001/IP-P-00443/2017-2018/10786

AA1/10786/02/311226/108823. Valid till 31.12.2026
Reg: 20 N S Road, 1st floor, Room no 15, Block A, Kolkata 700001

Reg Email Id: rakesh202@hotmail.com | Process Email Id: shaivlini02@gmail.com

Notice is hereby given that:
1. The National Company Law Tribunal has ordered the commencement of a corporate insolvency resolution

process of ShaivliniImpex Private Limited on 06th May, 2026.
2. The creditors of ShaivliniImpex Private Limited are hereby called upon to submit their claims with proof, on or

before 01.06.2026, to the Interim Resolution Professional at the correspondence address mentioned against
entry No. 10 only.

3. The Financial creditors shall submit their claims with proof by electronic means only. All other creditors may
submit claims with proof in person, by post or electronic means.
Submission of false or misleading proof of claims shall attract penalties.

THE METALCORPORATION OF INDIA LTD.
Regd. Office: 7A, Rameshwar Shaw Road, Kolkata-700014
Tel. 0172- 2747280, 2747285, email ID: jyoti763@gmail.com
CIN: L10101WB1944PLC011718

NOTICE
NOTICE is hereby given that the 80th Annual General Meeting (AGM) of the
Members of THE METAL CORPORATION OF INDIA LIMITED will be held
on Wednesday, 10th June, 2026 at 11.00 A.M. at its Registered Office at 7A
RAMESHWARSHAWROAD-KOLKATA-700014.
The cutoff date for determining the eligibility to vote by electronic means or at the
AGMis 19.05.2026.
The E-voting period begins on 07.06.2026 at 09:00 A.M. IST and ends on
09.06.2026 at 05:00 P.M.IST. The e-voting shall not be allowed beyond
09.06.2026(5.00P.M).
Pursuant to the provisions of CompaniesAct, 2013& SEBI (LODR) Regulations,
2015, the Register of Members and Share Transfer Books of the Company shall
remain closed from19.05.2026 to 25.05.2026 (both days inclusive).
The Notice of the meeting along with the Annual Report of the Company and
detailed instructions relating to e-voting will be available on Company’s website
(www.tmcil.in).
Place:Kolkata
Date:19.05.2026

FOR THE METALCORPORATION OF INDIA LTD
Sd/-

Kishan Gopal Bagaria
Director (DIN:00496628)
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